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Bill Summary
The Prohibition of Child Marriage (Amendment) Bill,
2021

The Prohibition of Child Marriage (Amendment)
Bill, 2021 was introduced in Lok Sabha on
December 21, 2021. The Bill amends the
Prohibition of Child Marriage Act, 2006 to
increase the minimum age of marriage of females.

Increasing the minimum age of marriage of
females: The Act provides that the minimum age
of marriage is 21 years in case of males, and 18
years in case of females. The Bill increases the
minimum age in case of females to 21 years. The
Bill also amends certain other laws relating to
marriage to increase the minimum age of marriage
of females under those laws to 21 years. These
are: (i) Indian Christian Marriage Act, 1872, (ii)
Parsi Marriage and Divorce Act, 1936, (iii) Special
Marriage Act, 1954, (iv) Hindu Marriage Act,
1955, and (v) Foreign Marriage Act, 1969.

Time period for filing petition to annul child
marriage: Under the Act, a child marriage is one

(i.e., their age is less than the minimum age of
marriage). The Act provides that a child marriage
may be annulled by the party who was a child at
the time of marriage. Such party may file a
petition in a district court for a decree of nullity.
The petition should be filed before such party
completes two years of attaining majority (i.e.,
completes 20 years of age). The Bill amends this
to allow such party to file the petition before
completing five years of attaining majority (i.e.,
completes 23 years of age).

Amendments relating to the increase of minimum
age of marriage of females and time period for
filing petition to annul child marriage shall come
into force two years from the date of assent.

Overriding effect: The Bill adds that that the
provisions of the Act shall have an overriding
effect over any other law, custom, usage or

practice governing the parties to the marriage.

where either of the parties to the marriage is a child

DISCLAIMER: This document is being furnished to you for your information. You may choose to reproduce or redistribute this report for non-
commercial purposes in part or in full to any other person with due acknowledgement of PRS Legislative Research (“PRS”). The opinions
expressed herein are entirely those of the author(s). PRS makes every effort to use reliable and comprehensive information, but PRS does not
represent that the contents of the report are accurate or complete. PRS is an independent, not-for-profit group. This document has been prepared
without regard to the objectives or opinions of those who may receive it.

Omir Kumar

. S December 22, 2021
omir@prsindia.org

PRS Legislative Research m Institute for Policy Research Studies
3" Floor, Gandharva Mahavidyalaya m 212, Deen Dayal Upadhyaya Marg = New Delhi - 110002
Tel: (011) 43434035, 23234801 = www.prsindia.org




